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term transfer on the ground that his

children are studying in VII, Xi ahd-

XII standard and as such. the applicant

be
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- service is  not .

not be relieved till the next date.
is made clear that the
shall take all

However, it

applicant steps for

effecting seérvice on the respondents

before the date and if the

effected on the

next

_respondents the order passed today may

have to be vacated. The applicant is

allowed to serve by any of the modes

including hamdast/courier/speed post/

registered post etc.
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Present : The Hon'ble Mr. Justice
: - R.K. Batta, Vice~-Chairman

" Mr. . G.K.

learned  Sr. Counsel for the
B.C.

learned counsel for the respondents

applicaht7 and Mr.
were present.

Learned counsel for the

applicant, on instruction from th:? )

appllcant who 1is present seeks t

w1thdraW';_th;s' appllcatlon.‘ The

application is accordingly allowed
@

to withdraw and the oOrder dated

10.11.2004 stands vacated. .
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Advocate for the
‘applicant " states that the
applicant glwas sick till

15.11.200g;and shall be joining at
new postiﬁgf definitely latest by
15.12.2004 . and for the period from
16.11. 2004-T‘£o 15.12.2004 . the
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period from 16.11.2004 to 15.12.2004 or

s
if he joined earlier, the department

may consider application and pass
appropriate order on the same in

accordance with rules applicable.

The application stands dismissed as

withdrawl as aforesaid.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI § e ©

BENCH : GUWAHATI

<
LY
(An application under section 19, of the Central “N

Administrative Tribunal Act, 1985)

. ,_' . ,_S/
| 0.4 No. 9 of 2004

Sri.Jogen Chandra Mali,
S/o late Subodh Chandra Mali,
Senior Cashier, Grade—i,

. Q. No.L/31-3, Saheb Colony,

Badarpur, N.F. Railway.
.. Applicant .

~-Versus-

1. Union of India,
Represented by the General
Manager, N.F. Railway,

Maligaon, Guwahati.

2. Financial Adviser and Chief
Account Officer, WST N.F.

Railway, Maligaon, Guwahati-11l.

3. Deputy Chief Accounts Officer,.
(C & P) N.F. Railway, Maligaon,

Guwahati—ll.

4. Divisional Finance Manager,

N.F. Railway, Lumding.



5. Divisional Cashier, N.F.

Railway, Lumding.

Y

.« Respondents

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE.

(1) Order No.20 communicated vide memo No.CP/
MLG/62/Pt.III dated 8.5.04 issued by the Respondent
No.3 whereby the applicant was transferred and
posted in the same capacity of Senior Cashier at

Dibrugarh.

(i) ‘Order No.CP/MLG/104 dated 14.8.04 issued
by the Respondeﬁt No.3 informing the applicant that
.the Respondent No.2  has reviewed the Order
No.CP/MLG/104 .dated 28.7.04 staying his transfer
order dated 8.5.04.

(iii) Illegal and arbitrary action of the
authorities in meting out arbitrary treatment to
the applicant by canceling the stay of his transfer
order which - was  issued after taking into

consideration his appeal.

2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject
matter of the order against which he wants
redressal is within - the jurisdiction of - this

Hon’ble Tribunal.



3. ' LIMITATION :

A

The applicant further declares that this
application is filed within the = limitation’
prescribedvundgf Section 21 of the Administrative

Tribunal Act, 1985.

4. FACTS OF THE CASE :

4.1) That the applicant begs to state that he
joined service under the N.F. Railway on 23.04.1980
Thereafter, the applicant in recognition of  his
faithful and commendable service was promotéd to

the next higher ranks and at present he is working

. as Senior Cashier Grade-I at Badarpur Since the

date of his joining service the applicant has been
discharging his duties sincerely and faithfully-and

there was no occasion when any adverse was ever

communicated tc him.

4.2) That the applicant begs to state that

'while working as such, on 12.5.04 while proceeding

to disburse the salary of the staff of various
station, all of a sudden he received the impugned

transfer order No.20 communicated vide memo No.

 CP/MLG/62 . Pt.III -dated 8.5.04 issued by the

Respondent No.3 through his reliever transferring

and posting him in the same capacity at Dibrugarh.

poim -~

A copy of the transfer order

dated 8.5.04 and the



appointment of reliever 1is
annexed herewith and marked

as Annexure-I{(Series).

4.3) That the'applicant begs to state that his
family consist of old ailing mother, himself, wife
and 3 children. OCut of the; three children, };115
eldest son Sri Pénkaj Kr. Mali is studying in

Class-XII (Science) at Badarpur Railway H.S. School

"and is going - to appear at in Board’s final

examination, his daughter Smt. Kalpana Mali is

 studying in Class-XII at Kendriya Vidyalaya,

Panchgram, Hailakandi and is going to appear in
Board’s final examination on April, 2005 and his
yourigeét son Mukesh Kr. Mali is studying in Class-

VIi at Kendriya Vidyalaya, Panchgram.

As such, on receiving the transfer order
dated 8.5:04 on 12.5.04 (Annexure-I), the ap‘pl'ican‘t
on-14.5.04 submitted a representation/appeal before
the Respondent I;Io‘{'j@ st.ating the above facts with
the prayer for cancellation/defarment of the\
transfer <‘>'rder till the completion of the present
academic session, as any movement during the mid-
academic session will afféc?‘fgaucation/ career of

his children and moreover two of them are going to

appear in Board's Higher Secondary final

examination



A copy of the representation
/appeal 1is annexed herewith

and marked as Annexure-II.

4.4} That on 31.5.04, the applicant received a
letter No. CP/MLG/62/104 dated 25.5.04 from the
office of Respondent No.3 rejecting his appeal

dated 14.5.04.

A copy of the letter dated
25.5.047 is annexed herewith

and marked as Annexure-III.

4.5) " That the applicant' having no other
alternative further made an éppeal before the
ﬁespondentho.Z'on i4.7.04 stating that he is ready
to carry out the trénsfer ordér after compléfion of.
the current academic session of his children and as
such he may be retained at Badarpur till April
2005. |

The applicant further stated in his appeal
that he has been empanelléd for promotion to the
post of Sr. Cashier, Gr.I against restructuring of

cadre vide office order No.CP/MLG/3/Pt.III dated

'2.6.04 issued by the/Cashier, Maligaon but except

him every other ‘empanelled persons were already
promoted.

A copy of the appeal dated
14.7.04 1is annexed herewith

and marked as Annexure-IV.



4.6) That thereafter the applicant received
office order No.CP/MLG/113 dated 28.7.04 issued by
the Chief Cashier, N.F. Railway, Maligaon promoting

him to the post of Sr. Cashier, Grade-I in scale of

Rs.5500-175-9000/~. The order, amongst - other,

further stated that the Respondent No.2 has agreed
to retain him at Badarpur till April, 2005. The
applicant further states that on 28.7.04, he
received anothei order from the office of thé
Respondent No.3 informing the applicant that the
Respondent No.2 has considered his appeal subject

to the condition that he will give in writing that

he will move to Dibrugarh by first week of May,

2005,
Copies of the orders dated
28.7.04 is annexed herewith
and marked as Annexure-V &
VI respectively.

4.7) That, as such the applicant was shocked

and surprised when on 24.8.04 he received the

| impugned order No.CP/MLG/lOé dated 14.8.04 from the

,ioffice of Respondent No.3 whereby he was informed

! that the Respondent Nc.2 has reviewed and cancelled

:ihis earlier order dated 28.7.04 {Annexure-VI) and

further directed him to prepare and handover the

fcharge to the relieving cashier on his arrival and

report at Dibrugarh.



1
t

Copy of the order dated
14.8.04 is annexed herewith

and marked as Annexure~VII.

. 4.8) That the applicant then again on 26.8.04

submitted an appeal before the Respondent No.f
stéting the above facts with the prayer to retain
him at Badarpur till April 2005 and to re-consider
his case.-and modify the order dated 14.8.04

(Annexure-VII).

A copy of the appeal dated
26.8.04 is annexed herewith
ang marked as Annexure-VIII.
4.9) - That, on 4.9.04 thé applicant received a
letter No.CP/MLG/104 dated 1.9.04 from the Office
of the Reépondent'NQ;3 informing the.applicant that

Sri D.B. Thapa, Jr. Cashier, Maligaon will relieve

him to-carry out the transfer order.

on 22.9.04 the applicant felt sick and he

. was admitted in the Railway Hospital. While he was

in hospital on 28.92.04 he was served with letter

! No.CP/MLG/104 dated 21.9.04 from the office of the

. Respondent - No.3 stating that the competent

'

sk

iicharge till date.

|
!
i

;authority has disagreed with his appeal for

'
i

' retention and he was further directed to handover

charge and was threatened with disciplinary action.

" The applicant states that he has not handed over

J
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4.10) That ﬁhevapplicant»begs to state that in
the meantime when the appiicant made appeal before
the authorities he was given promotion to the rank
of Sr. Cashier Grade-I from Sr. Cashier Grade-II by

order dated 28.7.04 (Annexure-V) and in the order

itself he was allowed to stay at Badarpur till

April’ 05 and the autherities instead of canceling
the transfer order (Annexure-I) and issuing a fresh
one after reviewing the stay théy cannot direct the
applicant to implement Vthe transfer ordef dated

8.5.04 (Annexure-I).

4!11) That the aéplicant begs to state that when
he received the transfer order dated 08.05.2004
(Annexgre~l) he made an appeal specifically stating
the difficulties in carrying out the transfer order

at this stage as it will ffect the current

academic session of his children and accordingly

the Respondent No.2 by his order dated 28.7.04

(Annexure-VI} 'stayed the transfer order till April7'
05. As such the impugned order dated 14.8.04.

(Annexure-VII} canceling the earlier stay order is

arbitrary and illegal and the applicant has been

advised: that he has a good chance of succeeding in

the application and as such unless some interim

orders are passed the applica@ihs will suffer .

irreparagie loss and injury. .
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5. . GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

5.1)

5.2)

For that, the impugned transfer order
transferring the applicant from Badarpur
to Dibrugarh is illegal.and arbitrary and
as such the same is "liable to be set
aside.

Fof that,lthe applicant on receiving the
transfer order dated 8.5.04 (Annexure-I)
made an appeal before the Respondent no.2
stating that ‘his 3 childrene are in mid-
academic session and two of them are going
to appear 1in Board’s Higher Seéondary

final examination and as such any movement

at this stage will affect them and as such

he.mayibe retained at Badarpur till April
2005 and the Respondent No.2 after giving
due consideration'allowed him to stay till
April 2005 and as such it is not now open

to the authorities to go back after

granting stay and thereby unsettle the

academic . career of the applicant’s

children-at this juncture and as such the

impugned transfer order dated 8.5.04
(Annexure-I) and order dated 14.8.04
(Annekure-VII) are bad in ‘law and 1liable

to be set aside.

PO
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5.3) For "that, the Honfﬁle Apex Court in
various decision has held that transfer of
employee during mid-academic term of their
children studying.in school should not be
effected if the exigencies of the services
are not urgent and as such the impugned
~orders are bad in law And liable to be set

aside.

5.4) For that, in any view of the matter, the
impugned orders are bad in law and is

liable to be set aside.

6. DETAILS OF REMEDIES EXHAUSTED:

The applicant had filed various appeals

before the authorities but it has been rejected.

- 7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH

ANY OTHER COURT :

The a?plicant further declares that he has

‘not filed any application, writ petition or suit in

respect of the subject matter of the instant

applicatidn before any other Court authority, nor

.any such application, Writ petition or suit is

pending before any of them.



8.

9.

PRAYER :

It 1s, therefore, prayed thaf
Your Lordships would be pleased
to admit this application call
for the entire records of fhe
case,.ask the Respondents to shéw

cause as to why the impugned

orders dated 8.5.04 (Annexure-I)

and dated 14.8.04 (Annexure-VII)
should not be gquashed and set

aside wand . after ©perusing the

causes shown, if any and hearing

the 'parties set aside the

'impugned orders dated 8.5,04

(Annexure-I) and dated 14.8.04
(Annexure-VII) and/or pass,K any
other  order/orders as Your
Lordships may deem fit and

proper.

INTERIM ORDER, IF ANY PRAYED FOR :

It is, further prayed that

'pending disposal of the

application, Your Lordships would
be pleased to stay the operation
of the impugned order dated

14.8.04 (Annexure-W) and/or pass

any other order/orders as Your
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Lordships may deem fit and

proper.

And for this act of kindness the applicant

"as in duty shall ever pray.

10. DOES NOT ARISE:

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER = IN

"RESPECT OF THE APPLICATION FEE.

(i) I.P.0 No. ¢ DO&IIBDET
(ii)  Date. : ¢Q/(1k341
{iii) Issued by Guwahati Post Office.

e

{iv) Payable at Guwahati. -

12.  LIST OF ENCLOSURES -

As stated in the INDEX



-~ 137

VERIFICATION

I,. Sri Jogen Chandra Mali, S/o late Subc;dh
Chandra Mali, aged about A2 years, Senior Cashier,
Grade-I, Badarur, N.F. Railway, Assam the ap'plicant
of the instant case do hereby solemnly verify that

the statements made in Paragraphs No.

.«L,\...)b;,. ,"'LQ“W\‘& A -~ are true to my personal
knowledge and the sta*'ements made in paragraphs No.

2y 4 é’ ;M‘&g are being matter of records which

are true to my information derived therefrom and
are believe to be true to my legal advice and rest
are my" humble submissions before this Hon’ble

Tribunal I have not suppressed any material facts.

And I sign this verification on this the

3™ day of November, 2004 at ‘Guwahati.

Place :@ Guwahati

Date : (3-11-2004.

Signature of the Applicant’
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To
The Deputy Chief Accounts Officer (C&¥)
N.F.Rly, Maligaon

(Through proper channel)
Sub: - Representation for cancellation of transfer order.

Ref: ¢ Your order No.20 communicated vide memo No. CP/MLG/62/Pt.111, dated08/05/04 &
Letter of even No. Dated 10/05/04. '
Sir,
With reference to your orders mentioned above, I have the honour to lay before your
magnanimous self the following facts for favour of your consideration & necessary orders: -
1.I have been serving here since Aug 1992 with the full satisfaction of all concern,
without any complain what so ever from any corner.
2.That sir, on 12/05/04 all on a sudden I received the transfer order through my reliever
sri D.B.Thapa while I was proceeding to disburse salary of the staff of various stations.
3.Sir, as you aware that disbursement of salary in our department particularly in
Badarpur continues from 3™ of the month to 25® of each month. This month too the salary of
all the staff could not yet be disbursed although I was entrusted to disburse the same.
Accordingly I have been performing my duties. But the order of sudden transfer is a bolt
from the blue to me. ]
4.8ir, myself have been suffering from hypertension & my wife too is undergoing
treatment. Such sudden transfer order has added a premiium to my hypertension. :
5.Sir, my family consists of self, wife & three children, out of whom my eldest son
Pankaj Kumar Mali has been reading in class 11™ at Rly. H. S. School, Badarpur, daughter
Smti.Kalpana Mali has been reading in class 12® at Central school, panchgram and youngest
son Mukesh Kumar Mali is a student of class 7* at Central school, panchgram.
6.That sir, if in the middle of session of this academic year 1 am transferred the studies
* of my children-will be badly affected & their future will beruined, as it will not be possible
for me to maintain two separate establishments with such mearge income.
k- [ -
Under the above facts &circumstances, I would fervently pray to your honour kindly

to have compassion on me & defar my transfer order up 10 the completion of the educational
session till April 2005

And for this act of your kindness I shail ever oray.

“. Yours faithfully
Copy to ; . AN
1.Chief Cashier /Maligaon %ﬁt ‘&A D\&M R
2.DFM /Lumding g{“ MN{})
3.D.C/Lumding 4

4.D.B.Thapa. /Jr.Cashier/Maligaon
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Threugh Proper Chmnel.

S8 3 M eppeal against tramafer order for retention st Badarpur

up to April/od f.e till seadenic Scbool/College session
fs over.

HEF 1 Chief Coshier/MLCPS office order ke, CP/MLG/&2 pt. 11T
_. _ ) Dateds 08=05-04,

e80CeCoséiences -

Raspected Sfr, '
Most respoctfully I have come under the shadow of your

grest veseveleacy with the followiag prayers for consfderatfon of my appeal
on humenfterfon greuad,

. That Sfr, 1 hove beem working as Sr, Cashler/BPH
with entire satisfaction of my superiens having 2o cemplaint from amy
corner regarding baadliag of my cast smouat smd {ree {rom soy puafishment,

That Sir, oa 12-5-04 T Nave recefved sc tramsfer order
18sued dxk vide Chfef Coshier's order under referemce where in 7 have
heew; ordered to be posted st DOET agafast a Jr.Cashier who s also orderad
ta be posted 1o my pleee a5 8 Jr. Cashler. The suddes trensfer !5 o bolt
from the dlue to mo during the acsdemic Sehool/College session of my
cbildren who are prosecutiag thefr studies at Ceatral School, Panehyram &

Bly. B, % Sekool, Badaxpur, the Half yearly Sxoinstion of whieh 1s knodking
&t the doer,
;

That Sir, 1 = resdy to carry out te transfer order st
any cost till thetr final exminetion {5 over for whieh | mppesled to

your judicious sercy to allow me to retefs at Baderpur till April/08,

Thet $ir, T bave also beem expmelled for promotion to
the pest of 5r.% Cashier GreY iz sesie B3, 5500 - 9000/= sgafast re =
struoturring of eadars elosg wfith 1l others vide Chiof Cashier/RLG's
0.0,M0. CP/MLG/3/pt~IT1 dated: 02-06~04, But 111 luck would bave it that
the promotion order of every cas has bees effected except nyself. The
vraacon of which s alse mset kmowm 1o me. As such it s prayer to fssue

- nacessary directibed to tae authority coaceraerd to feplevent the sald

provotion order before proceding on trensfer to DiRY.

' That Sfr, Tt i5 cst of place to mentfor here that

DAD/LXG, has fatemtionly reveagisg s gradgue oa me for not carring out
the order et DART, As & result he had stonpped payment of ny salary for
1 est throe months froe Ray/04 to date whixgskky xx kn whimsically os he
had smt my 1, P,C. to DART without relieving =e from Rsdarpur, Over and
obove he has Issied ta directives to Bank suthority for emcashoent of -
cheqnas. from this moaths by cessing oy power aad dalegsted the samg to
one of my Jr, Cashier ot Badarpur for no feult of nine thouyh, 7 have
bee diseherging sy norsal dutles st Ledarper md no relfever has yet
been reported to Badarpur to relieve me, Therefore it 13 knoma to DAD/LNG _
te vhon T shall handover my eharmyes .As such 7 presume that ft is aothing
bat & nalafide fntentics of DA/LYS to ksraze ne for noa=-fapl ementing
t_he Ord@to

Sedby’
‘N* Coatd,....Page-2,

<
P

. -

. .

M

4

3

N
1
i



>

S, ’
Lo Stad)e
I N i h O

/;1 ﬁ) — - ’v.. ——m

N ( Contd. ., pega/2 )

Horcover DM/ING is olso well coavarsent thet ey cblldren ore
‘Prosecuting thofr etudfos in different Sekool/Colleges of this
oroo cad the 366001 $3usion 2as ni} reacy bees comreaced end ft
10 hordly possfble on the P8It nf @ qurdfon to move on treasfer
during the biddlo sonusdan sossion of the Scheol

Ta the context, finding no other slternatives, 1 Sppuexek
approoed to your Judicioas Percy to consider my case for retentlon
ot Bodarpar tili Apri1/05 1,¢, the sceceafc sehool sessfon s over
s 7 om roedy to go on transfar to DSRT or clise where end for this
e¢t of your kindness T, oloag with ny whole fomily xfl]l remain aever
grataful to your meagemialty fn these hard days of econonmie deprassion

An oerly reply is bigkly appriciasted,

Y
LL/1s rejards,
Yours feftnfully,
USted:  fodarpur ' 3@6{,\,\ Ch o
The 14-7-2004, { d
Cocnutosrdy ica { Jogm Cheadra Nelt )
) Sr. Cashier/opri
' : “. F. ‘l’o
Copy forwardad for fnformation - .- e-e. .- ;
98 necessary action o :w

1. Chikf Cashier N, ¥, ay/mc.

2. Divistonsl Finemeco Yaaager
N.F.aly, tuading,

d, ulvisfonal Ceshier '
N.F. 1l ylnndiag, Yours fafthfully,

\ " ‘ ‘
(,j-n .8)( w O hy fira .

( Jogan Chandra 1alt )

~

Sr, Coshiar/nry,
No r’ P‘I’O

onp e *



OIFICE ORDER
NO.CPAMLG 13

SN /
Having been empanelled for promotion to the post of Sr.Cad fer/Cir-I s
in scalc of Rs. 550%-9000/« w’l:ic office ordpcr No.CP/MLG/100 dated 2,6.04,\31'&1,;;.—/"
- € Mali,Sr.Cashier Gr-LUBPB in scale Rs. SU0U-8000/- is hereby promoted to the
. post of Sr.Cashier/Gr-I(NS) in scale Rs. 5500-175-9000/- w.c.f, 01/11/03 against
- Fe-structuring in terms of Rly Bd's letter NO.PC-III/2003/CRC/6 dt. 09/10/03 and
+"" posted in the same place where he iz working now,

The above promotion is purcly provisional and subject to the judgment of
Hon'ble Supreme Cowt or High Cousts as the case may be in respect of wiit

petition and appeals pending in Supreme Court of High Courts

S Shri Mali is entitled 0 get olticiating pay as Sr.Cashier/Gr-}(NS)
' w.e.£.01/11/03 as per extent order.

Shri Mali may exercise option for fixation of his pay as Sr.Cashicr/Gr-I
within prescribed time, Option once exervised shall be treated as final,

The assumption of higher responsibility as Sr.(E_ashicn’(]r-_ln should be
submitted 1o this ofYice tor record. i -

,“{ ‘ The above promotion has the approval of Dy.CAO(C&F) at N/107

"V d27/07/04 of case No.CPMLGY3 Pt-lIl and posting approved by FA &

- CAO/WST at PP/5 of casc No.CPMLGAO0, However FA & CAO/WST s
agreed to retain him at BPB till April/0S. He must move DBRT in the first week
of May/05 as instructed by FA & CAONVST.

\
‘j,.»;‘- . . . /
R T )
M e .

: .

Chiet Cashicr
- NF Railway/Maligaon.

T

CP/MLG/3 Pi-1L, Dated 28/07/2004,

Copy forwarded for information and necessary aclion to :-

DFM/LMG, Earlier posting order of Sri J C Mali for DBRT has been » ev/ o> Ly FA 'm'W/U.(
, and he has been retained ai BPB upto Aprid/03 as per appeal of Sri Mali.

Seds T AFM/DBRT, DC/L¥G, OS/I(E), at office, Hd.Clerk (bill) at office,

e R . Picase, Stalf congerfied. '

o7 e

Chief Cashicr,
For Dy.Chicf A/Cs Officer(C& D)
Railway/Maligaon.
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ANNEXVRE-V] ¢

Office af the
Dy .CAO (C&P)
Maligaen,~: .

Dt.28,7,04, |
¢ ot 1 . ..<;
A C L Y-

{

: Subs~ Yeur appecal fer rotontisn

i at BFD upte April/es,
L

. nH . FA & CROMST has kindly cersidered your
ippeal .ard pade the urder rontienod erdoers,

. " His appeal 1s.considarod subject ta
et the conditions' that: Ko w11l revo te '
DBRT Y first woek af May /06 call him

ovor and uktninod in writing tha 1bave
. caniitien,

\

x> I
3

i Youn aTo therafore advisod tc pote the abave :nd te
ubmit yeur accoptance tewards the said ‘ardor, 1

——

—CHYeT TashioF =
A ror Dy, CAO/(C&P)
v EF.Riflway ,Malig-on,
Cclgy fpr emfpr,atian ard roecessary

action::te Jucs

(1) . DFM/LMG

SRS + T TS .
:{2).i8r., AFA/BBP/DERT

(3) Divl, Cashior/IMG
(4) Chtor 882t offico,

Rl

e
e R 4
Ei P . g
! . .o . .
) . .
. Lo
“ s
-t . [
s

| Chief Cashier
S 4 Fer Dy, CAO(C&)
S T : FF, RyMilicacn,
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{2 Ratlway,
©
! *
Cffico af the

Dy. Chief Accounts Offfcer(C4r),
ﬁ,F.ﬁnilwny/Mnliznon.

ﬁO.CP/MLC/lO&. “Dated 14,8.04,

To
Sr.Cashicr/Pay O0fficeo
N.F .Ratlway /B8P3,

Subs- Noteontien af BPB u-te 1 woek
ef Ayril/es gs cexsiderod by
Fi &CAO(WST),

Rofs- This office lotter of oven Ne .
datod 28.7.04,

* bt e a9

Ir centinuatisn te this eoffice lotter wnder roforonce
abaut yeur rotonticn at lPay Office/2pn Cenxsiderod en the
basis of your 3 702l dated 14.7,.04 it is infermod tkat
Fa &CAO(WST)/Hal1:anx~bns~sfntumnnﬁﬁr*tnknn roview of his
oarlier erdor ~rd Ineced B1s romarks g wnder,

| " AS dizenssed wn roviay T Folt that Shrd 1y
£:M1d be  vgicog te hand evor charrcs te relefving
cashior aul asked te rocpert te DBRT ivmodintaly"

In viow ef thy abevo You arg ciroctrd te Propare
Yeur chargos te hand svar the snee te tho Yalodvinmg chehier
en his arrival in order t¢ precood fer DBLT ixmodintely,

| Chicy Cashier
GV~ 2%/kV04. : for Dy, Chicf fccrunte Officor(rery),
)
A%Y‘?)b !

24/ S[PY.

) {,
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ANNEXURE- Vil

To, )

The FA & CAQ,

N.F. Rly. Maligaon,

Guwahati-11.

Sub: Mercy appeal for retention at BPB upto
April/05 i.e., till academic school/college
session is over on. humanitarian ground.

Ref: Dy. Chief Account’s Officer (C & F), N.F.

Rly., Maligaon’s Letter No.CP/PMG/104 dt.

14.08.04 and earlier order of even number

dt. 28.7.04. |

Sir, o
Most respectfully, I once again disturb your

valuable time with the following prayers, for which'’

I may kindly be excused.

That sir, earlier on my appeal dated 14.7.04

I have been allowed to retain at Badarpur upto

April/05 i.e. till academic MLC’s letter No.CP/MLG/

104 dtd. 28.7.04 for which I was rather thanked to

your himianity and in my appeal, I have clearly

mentioned that I shall carry out ﬁy transfer Qrder
in April/05 without any cost on the basis of which

you have considered my appeal. | 4
That sir, it is rather painful to me on

receipt of the above order that after a lapse of 15

days of the previous order you have issued another

order advising me to go on transfer to DEET for no

fault of mine and such'order will adversely reflect .

the career of my school/college going children in

the mid-session as I am the only male member in the

family giving them'proper‘guidance. More over there



. : -(@-

is no male member in the family except myself to
look after them and I am also giving you‘assurance.
- This time in‘writing that I shall not stay for a

day at. BPB after April/2005.° _
That sir, the April/05 is knocking at the

door and:- there are- only seven months more, for

which I prayed for retention of seven months more
at Badar?ur for my children’s education.

In the context as a supreme of the Accounts

‘Organisation I pray tc your judicious mercy to re--

“consider my case and to review the above order dt.
14.8.04 only for a period of seven months more and
for this. act of your kindness, I along:‘witha ny
whole family will remain grateful to your greatnesé
in these economic crisis.

- At the end, it is once égain :eitérate that
I sha}l not stay at BPB even or a day after.the
target —and.‘will carry out order at . EDRT or else

where as your orders and hope my submission will

receive your due sympathy as a supreme of ‘the

Accounts QOrganisation. -
With regards.

Date : 25.8.04 Yours faithfully,
' ' sd/- {(Sri J.C. Mali)
Sr. Cashier Gr.I
N.F. Rly. Badarpur.

Copy forwarded for information and necessary action’

to. - )
1)y Dy. CAO (C & P), N.F. Rly., Maligaon.
2) Chief Cashier, ML/J,-y.F. Rly., Maligaon.

" Yours faithfully,
sd/- (Sri J.C. Mali)
Sr. Cashier Gr.I
N.F. Rly. Badarpur.
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